
CeSfHiRAL AOHINISiaATIVE IRISy^mL.- PRIttlPAL leiEiJCH

nr^ iai nal Aioolicatioini ^|Q,.

New Delhi, this the lOth day of August, 2001

■H0liJI"8LE ffllR-KULDIP S1M6H,

I.Dinesh Beldar/Dailwager S/o Shri Shyam Lai
Z.Sanjiv Kumar Bsldar/Dailywagsr S/o Shr:rRoop Chaiict
StManoj Kumar Seldar/Dailywager S/o Shri Bali am

All applicants are employed in
Remount and Training School Depot

-  R/o Mohalla Jail Chung,1,Fiuzumpura,
Saharanpur (U.P. )

(Ev Advocate: Shri H.P.Chakravarti with Shri G.S.Beqrar)
Versus

) „ Union of India, through
The Secretary,,
Ministry of Defence (Civil Sids/|
Military Head Quarters, New Dslhi-1

1, The Col/Commandant,Remount & Training school Depot
Saharanpur (U.P. )

*,? ri Rainish s/o Shri Roop Chand,Bsldar
■  working under f ® - ffiSPOWttSiTS

Training School Depot,—aharanpur,u. . .

(By Advocate: shri D.S.Mahendru)
n K tO) E R

The apRlloants have filed this OA as they a. a
agsrieved with the step motherly treatment of respondents in the
matter of their regularlsatlon,'absorption for regular/olass-h
post of Beldar.

2, Learned counsel for the respondents submitted that
representation of the applicants is still pending cind
comments from the Army Headquarters are awaited. He submitted
that a direction may be given to the respondents to o.i....piw.s..
representation. However, learned counsel for the dpp.^.y^ant^
submitted that certain juniors to the applicants have already
been regularised and, therefore, the applicants have also a



rissi^it to regularisation,

3. Considering the submissions made by the learned counssl

for the parties, I dispose of this OA with a direction to

respondents to dispose of applicants' representation by a

detailed, speaking and reasoned order. While deciding the

representation of applicants, respondents shall also see whether

any junior to the applicants has been regularised and if it is

found that a junior has already been regularised, the

respondents shall also consider the case of the applicants for

regularisation in accordance with the rules and instructions on

the sub3ect. These directions shall be implemented within a

period of two months from the date of receipt of a copy of this

order. No costs.

Ksi(l[(iiip Silimgjffl )
iManifeBr (Jutdl. )

/dinesh/


